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C S N m ^  ADMINISTRATIVE TRIiUNrf«:i 

LUCKNOW BENCH 

LUCKNOW

Original Applicatioa No. 159/91

Smt, ProtJUna Chatterjee & 3 others 4Spplicants<

versus

Uiiioa of iBffiia & others Respomdeats.

Mon« Mr> Justice U.C.srivastava, V«C«

The deceased Sri Hem Chaiaira Chatterjee,

Was employed in the office of Seaior Accounts Officer

(stores)/Norther® Railway, Lucknow. He diedijin harness

leaviag behiad his legal heirs aai representatives.i‘he 
 ̂ t@ 4 .

applicant No. I  and. 2/are sistfer in :laws(brother* s

wife) aad ra^hews( brother’ s sons) respectively. The

^eceasei was a merrber of the Group lusuraace Scheme 

aad subscriber of the State Railway Provident Fusd,

Euring his life time, his wife had already tsdisa 

divorced during the year 1962. The deceased nominated 

the applicant No. 1 in the office record to receive 

the moi^ of Group Insxaramce. Applicants Nos. 2 to 4

nomitjated to receive the amount of State Railway

Provideat Fund, by the deceased, i^fter the death of 

Shri Hem ChaO^i^a Chatterjee, the applicants requested

tte respondents for payment ©f the amount of Group 

I®sura®ce aad Prowideat Fund but a® heed was paid. 

After obtaining succession certificate in their favour 

the applicants suisnitted to the JEspondents for making
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paymeit to them. But evera then no action was t ake® 

i t  is  thereafter a letter was se^t to them to furbish 

the certifies! copy of tteplaiat on the  basis ®f which

the suGeession certificate was otetaiaeii aid the applicant:

furnished the same alongwith the copy of tie judgmoat.

Even the® their g r i e v a n c e s s o t  re(ires3ed a a it h a t  is

why they gave a notice iinder sectio® 80 C*P*C, stating 

therein that whea the suecessiom certificate* was grante<i

an^ it w as submitted to the respoiadents# thfe respondeats 

had no right t© deay the feeuefit of the same* more so,

whea they hafi complied with tie directions of the

respcM^eats aai faraished all the tocnmeiats*

2 , The responients have stated that applicaJits 2 to 4 

were reqiire<| tofaraishi^accessiofi certificate in and

the applicant No. 1 was require^ t® funaish certificate

in her owa aame. The Guccessioa certificate was aot 

acc^rtalale besatase wife and ehiliren  ©f deceased were not

made party to the s ame and valid discharge coaid not haj'e

feeea given t® i t , ' as required fey the Railway l®ard circala-

dated 19. 9 .6 9  which provides that*the peyment of provident

Fiaad money in accordance with the nomiuatioa earns a 

valid discharge for the Goveramest isiut i f  any Coxirt o f  

la® decrees that payraeit should be made t© per sons other

than the aominee(s) before actual payment has bees made

to the Bominees, the orders of the court will have to be 

complied with." ^
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3, The resp©®<ients are (^s^boumd to make paymeat 

and is case they have aot made payment on the basis of

successiOB cettifieate# they are <i.irecttd to make the

payroeat alongwith 10% interest within 3 months from 

the date ©f receipt of a copy ©f th is  judgment by them.

No order as tocosts.

Shakeel/-

V ic e  Chairmail.

Lucknow:Dateds 2,4*93,


